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ORAL ORDER
(Pronounced by Hon'ble Mrs. Jasmine Ahmed, Member(J))

This CP has been filed by the applicant in OA 709/2017 alleging wilful

disobedience of the order of this Tribunal dt. 28.04.2017 by the respondents.
Notice was issued to the respondents.
2. It is seen that on 28.04.2017, a direction was passed by this Tribunal
directing the respondents to consider the representation of the applicant dt.
03.02.2017 by passing a reasoned and speaking order within eight weeks from
the date of receipt of a copy of that order and the OA was disposed of. Mr. M.
Kishore Kumar representing the respondents states that in pursuance of the
order passed on 28.04.2017 by this Tribunal, the respondents had passed a
speaking order dt. 16.08.2017 which has already been filed and is on record.
Accordingly, we feel that the order of this Tribunal has been complied with.

3. Accordingly, CP is closed. Notices are discharged.

(T.Jacob) (Jasmine Ahmed)
Member(A) Member(J)
08.10.2018
SKSI



